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In 1951-52, grain and other com
modities bought at a total cost of Rs. 
17,97 lakhs were sold tor Rs. 9,48 
lakhs. The percentage of loss over cost 
price in 1951-52 was 57.

All the figures for 1951-52 are inclu
sive of the ex-States Railways but W  
approximate as the actual figures for 
the last 3 montiis are not readily avail
able.

P . AND T. O f f i c e s  in  P u n ja b  and 
H im a ch a l P ra d e sh

23t. Shri Hem Raj: Will the Minis
ter of CemmnnlcatioM be pleased to 
fUtt:

(a) the number of post and tele
graph offices opened in the years 1950
51 and 1951-52, district-wise, in the 
States of Punjab and Himachal 
Pradesh;

(b) how many of them were opened 
In urban areas and how many in rural 
areas;

(c) the extent of the area and the 
number of ther population which they 
are serving;

(d). how many post offices Govenv 
ment propose to open in these States 
during the year 1952-53; and

(e) what number is allotted to 
urban and what to rural areas, district- 
wise?

The Depnty Minister of Communi
cations (Shri BaJ Bahadur): (a) and
(b). A statement giving the informa
tion is placed on the Table of the 
House. [See Appendix V, annexure 
No. 50.1

(c) Information about the area serv
ed by the new offices is not readily 
available. In regard to population, it 
is expected that the new P. and T. 
offices will benefit rougly over 6 lakhs 
of people in the Punjab and over half 
a lakh in Himachal Pradesh.

(d) and (•). No numerical target 
has been fixed. In rural areas, there 
are now no villages in the States of 
Punjab and Himachal Pradesh with a 
population of 2,000 or more that re
main to be provided with post oflftces.

G o v e r n m e n t  S e r v a n t s  C onduct R u le s

231. Sardar Lai Singh: Will the 
Minister of Home AfTalfs be pleased 
to state:

(a) whether Government are con
sidering revision of Government 
Servants Conduct Rules to bring them 
in consonance with the provisions of 
the Constitution of India;

(b) if the reply to part (a) above 
is in the affirmative, whether approval 
of the Parliament will be taken before 
their promulgation; and

(c) if the reply to part (a) above 
be in the negative, the reasons there
for?

The Minister of Home Affairs and 
States (Dr. Katjn): (a) Yes, Sir.

(b) and (c). Revised rules will be 
made by the President under the pro
viso to article 309 of the Constitution 
which does not require the approval 
of Parliament. However, copies of the 
revised rules will, when published, be 
supplied to the Library of Parliament 
and also placed on the Table of the 
House.

C iv il  S e r v ic e s  (C l a s sif ic a tio n , C on
t r o l  and A ppeal) R u le s

232. Sardar La! Singh: Will the
Minister of Home Affairs be pleased 
to state: ^

(a) whether Government are con
sidering amending Civil Services
(Classifilcation, (Control and Appeal) 
Rules in view of provisions of the 
Constitution of India; and •

(b) if so, when such amendments 
will be promuljjated?

The Minister of Home Affairs aaJ 
States (Dr. Katju): (a) Yes, Sir.

(b) The formulation and implemen
tation of a number of Service Organi
zation Schemes is now in progress. 
The final classification of the Services 
and the specification of controlUiu; 
authorities can only be done after this 
work has been completed. As regards 
rules relating to disciplinary proceed
ings, the hon. Member’s attention is 
invited to the answer given by me to 
the Unstarred Question No. 96 on the 
5th June, 1952. For these reasons it 
is not possible to give a definite reply 
to this part of the question.

D ib ia pu r -P haphund RAiLWAi' L in e

233. Shri Badshah Gupta: Will the 
Minister of Railways be pleased to 
state:

(a) whether it is a fact that there 
was a scheme under the contemplation 
of Government to connect Etawah, 
Mainpuri and Etah Districts by con
structing a new Railway line from 
Dibiapur-Phaphund in Etawah District 
to Mainpuri and Etah;

(b) what is the present position of 
the scheme; and

(c) whether any survey operations 
were undertaken in this connection?




